a37s Motion re:
Drought Conditions
tn Certain States

Several Hen. Members: Ves.

The motion was, by leave,
withdrawn.

Mr. Deputy-Spesker: 1 shall now
put substitute motions Nos. 3 and 8 to
vote,

The question is:

That for the original motion, the
following be substituted, namely:

‘“This House having considered
the conditions created by drought
in Bihar, Eastern Uttar Pradesh,
parts of West Bengal, Madhya
Pradesh, Orissa and Bombay is
of the opinion that immediate
steps for relief be adopted and
Jong term measures to avoid fur-
ther deterioration of the situation
be actively implemented.”

The motion was negatived.

Mr. Deputy-8peaker: The question
is:

That for the original motion, the
following be substituted, namely:—

*This House having considered
the conditions created by drought
in Bihar, Eastern Uttar Pradesh,
parts of West Bengal, Madhya Pra-
desh, Orissa and Bombay, is of the
opinion that immediate steps be
taken in consultation with State
Governments to provide cheap
foodgrains to the poorer section of
the people of the affected areas,
on the widest possible scale and
to provide them with alternative

smployment.”
The motion was negatived.

Mr. Deputy-Speaker: These substi-
tute motions are lost. The discussion
s now over.
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DELHI MUNICIPAL CORPORATION
BILL

The Minister of Hemse Affairs
(Pandit G. K. Ppnt): 1 beg to movet

*“That the Bill to consolidate
and amend the law relating to the
municipal government of Delhi, as
reported by the Joint Committee,
be taken into consideration.™.

It gives me great pleasure to make
this motion. This Bill is a voluminous
one. It hes more than 510 clauses. It
was introduced on 7Tth Septembar,
1857. Thereafter, the Bill was referred
to a Joint Committee of both Houses
Bome of the prominent and leading
Members of Parliament were included
in it. The number of members was no
less than forty-five. This report was
presented by me on the 11ith of this
month.

I must first of all express my sincere
gratitude to the members of the Joint
Committee for the cordial co-operation
which I yreceived from everyone of
them. We sat from day to day for
several days, and every clause was
caretully examined. The Members
were not only good enough to give
their time and to bestow their thought
on the provisions of the Bill but also
to deal with every issue that was rais-
ed in the Joint Committee in a very
rational and considerate way.

15 hrs

So the Bill has undergone several
changes; it has been improved con-
siderably as a result of the labours
of the Joint Committee. Hon. Mem-
bers who have attached Notes of Dis-
sent have also been pleased to ex-
press their satisfaction on this as-
pect, that is, the improvements that
have been made in the Bill

1 must confess that still I asm not
very happy. I would be very highly
gratified if I had been able to securs
the support of every hon. Member
who served on the Joint Committes
to the Bill as it has been reporied. I

was somewhat inted when 1
nwthoNonghuut. Righily
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or wrongly, 1 had formed the impres-
sion when the Bill was under discus-
sion in the Joint Committee that the
hon. Members had been pleased to
sppreciate the point of view that was
represented by me. But that was a
wrong inference and, to that extent,
1 feel rather disappointed. However,
1 trust that they will be pleased to
approach the points raised by them
even now with an open mind, and
I should not be surprised if they
are uitimately converted to the right
view.

The salient points of this Bill were
placed before the House by me when
the motion for refering the Bill to
the Joint Committee was made. It is
a local measure in a way, but it
deals with the capital of our country.
Delhi is the metropolis of India. So
it (the Bill) possesses special import-
ance, in spite of the fact that it deals
with issues which are essentially of a
local nature.

The Bill has provisions which are
somewhat unique. The area which is
to be served by this Corporation will
be no less than 510 square miles.
None of our Corporations, those which
were established 1in the 18th or 19th
century—some more than 200 years
old-—has such an extensive jurisdic-
tion. Of this area, there is a
part which is rural too. It is a singu-
lar sort of arrangement which has
not been tried so far, as this Corpora-
tion will be dealing not only with
the affairs of the urban area, but also
with those of about 300 villages which
have their panchavats and which are
now served by the District Board of
Delhi. There are about 10 or 11 local
bodies, including the District Board
of Delhi, which will all be merged
in this Corporation now. This multi-
plicity of local bodies and also of
various authorities had sometimes
resulted in delay, complication and
alse circumlocution. Business could
not be transacted with reasonable
speed. Now, we will have only one
Corporation t¢ handle the affsirs of

vast area.
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The Corporation has been modelled
on the pattern of the Bombay Cor-
poration. ‘That is the best Corpora-
tion in our country. It has received
praise not only from our own coun-
trymen but also from distinguished
statesmen who have visited Bombay
from time to time and who have had
the opportunity of looking into the way
the affairs of Bombay are, and have
been in the past, administered by
the Bombay Corporation. Some of
the most distinguished leaders of
our country were associated with the
management of the affairs of the
Corporation, and the traditions built
by them and the impress left by them
have been naturally of great value
to all local bodies. So, as was al-
most settled at the time when the
States Reorganisation Bill was under
discussion, this Corporation follows
the Bombay model. But in some res-
pects, it goes even beyond that model.
As, 1 said, it will serve not only the
urban, but also the rural people of
the Delhi Territory.

So far there have been, besides 10
or 11 local bodies, three other impar-
tant statutory bodies which deal with
matters which were and are of vital
concern to the inhabitants of Delhi,
namely, the Electricity Board, the
Transport Board and the Water and
Sewage Board. All these were
statutory bodies, as 1 said, and
they had exclusive responsibility for
discharging these important func-
tions. The generation and distribu-
tion of electricity, the supply of water,
the arrangements regarding drainage
and sullage and about transport were
carried out by these bodies. Now,
the functions of these bodies also
will be transferred to the Corpora-
tion, and the Corporation will not
only be concerned with the distribu-
tion but also the generation of elec-
tricity which is even now not the
case in Bombay.

This Corporation Bill when it was
introduced was a very comprehensive
meagure. Certain changes have been
made in the Bill and they have fur-
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ther improved the measure. 1 will
just refer to same of them.

Under the original Bill, as it was
introduced, the Corporation was to
congist of 80 members only. Now, it
bas been provided that there should
e 6 aldermen besides 80 members,
the aldermen to be elected by the
members of -the Corporation. Fur-
ther, there should be one representa-
tive for every 20,000 inhabitants of
Delhi. If the number hereafter goes
up, then, the number of representa-
tives should also be raised from 80
so that it may correspond to the
number to which this Corporation
would be entitled on the basis of one
representative for 20,000. But the
maximum should not exceed 100.

It has also been provided that there
should be Ward Committees and these
Ward Committees should be em-
powered to co-opt others living
within those wards. Their number
might go up to three. In the Bili,
provision has also been made that
there will be a separate Rural Area
Committee and that committee will
be entitled to make recommendations
regarding all matters affecting the
1ural areas, and they will also be
consulted with regard to rural mat-
ters before any action is taken.

There are other amendments also
and some of them relate to appoint-
ments. Now, it has been provided
that all posts carrying a salary of
Rs. 350/- or more should be filled
in consultation with the Union Public
Service Comrnission. Those below
Rs. 350/- will be filled in accordance
with the resolutions that will be
made by the Corporation in consulta-
tion with Government. So, not only
these but the General Managers of
the Transport Authority etc. are also
to be appointed in consultation with
the Union Public Service Commis-
sion. Posts will be reserved for the
Scheduled Castes in proportion to
their population. These are some of
the matters relating to appointments.
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Then, as to the functions of the
Corporation. They have been con-
siderably enlarged and amplified. The
Fire Protection Service will be com-
pletely transferred to the Corporation
and the Corporation will have the
power to deal with matters relating
to the maintenance of the Fire Bri-
gade and it will be also respomible
tor the discharge of such functions
whenever necessary.

Besides these, some other funco-
tions such ar the laying out of parks
etc. have also been enirusted to the
Corporation. There is a large 1list
of functions which the Corporation
will discharge at its discretion and
which the Corporation is expected to
take up, not immediately but by and
ty. I will mention some of them;
the establishment of theatres and
cinemas, construction and mainten-
ance of veterinary hospitals, construc-
tion and maintenance of asylums,
provision for relief to destitutes and
disabled persons, establishment and
maintenance of and aid to stadia,
gymnasia etc., organisation and
management of farms and dairies
within or without Delh: for the sup-
ply, distribution and processing of
milk and milk products, organisation
and management of cottage industry,
handicraft centres, sales emporia etc,
organisation and management of fairs
and exhibitions and maintenance of
warehouses and godowns, construc-
t:on and maintenance of sheds and
stands for vehicles etc. There are
various other matters but it is not
necessary for me to refer to them.

The Bill now also provides for an
Education Committee which will be
set up by the Corporation and it will
be open to three experts from outside
the members of the Corporation to be
co-opted in this Committee. Some
other committee may also be appoint~
ed about which no provision had pre~
viously been made in the Bill

The Corporation will have, accord-
ing to the estimates, rough though they
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are, but which, according to the data
now available are likely to be accu-
rate, funds to the extent of Rs. 10
crores a year. It iz expected
that the Corporation will be able
% carry out the onerous tasks that
come within its purview with effi-
ciency. The Government may also
contribute towards the funds of the
Corporation whenever necessary to
the extent it can reasonably do so, so
that the responsibility which has been
pleced on the Corporation may be dis-
charged in a satisfactory way.

As 1 stated at the outset, there are
some notes of dissent. One has been
put in by our communist friends and
one by Shri Dwivedy and two by two
other individuals, one being by Shri
Brahm Perkash and one by Shri Rao,
if I remember aright. The notes of
dissent, more or less, raise the same
points and they are common in some
respects. The points which have been
prominently mentioned in the notes of
dissent were discussed fully in the
Joint Committee and it can, I think,
be reasonably inferred that most of the
Members of the Committee are in full
agreement with the decisions that
were then taken and which are now
embodied in this Bill. Out of 45, only
7 Members have in a way expressed
their dissent. The points which they
have referred to are not new. They
have been really the subject of con-
troversy. One of them relates to the
deletion of a part of New Delhi from
the scope of this Corporation. Well,
as I submitted previously, the Cor-
poration will have jurisdiction over
510 square miles and ap area of not
more than 15 square miles will, so far
as I remember, be excluded. This
hardly comes to about three per cent.
of the total area. If the Corporation
can digcharge its functions in a satis-
factory way in this vast area, it will
heve done a splendid job. The exclu-
sion of three per cent. of the total area
will not in any way come in the way
of the Corporation’s handling the
affairs of the 510 square miles with
which it will have to deal. The 15
square miles ought to be left out for
reasons which seem to be not only
adequate but indisputable and conclu-
give. In this area are the Embassies,
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the Secretariat, Government guarters
and so on. 92 per cent. of the houses
existing in this area belong to the
Government. Se far as I am aware,
more than 80 per cent. of the people
living in this area are either Govern-
ment servants themselves or members
of their families. Besides, the people
living in this area have sent a serjes of
representations expressing their desire
to be kept out of the Corporation. So
far as their wishes go, they would very
much like to be kept out. This New
Delhi area which has been left out, us
I said, consists of mostly Government
buildings. Under the law these build-
ings are not liable to any local taxes.
So, it will be a heavy charge on the
Corporation when it is just making a
start to be burdened with this respon-
sibility of maintaining the standards
of health, sanitation and so on in this
area when very little can be collected
here by way of revenue from Govern.
ment buildings, mostly all the pro-
perty, as 1 said, being not only in
charge of but belonging to the Govern-
ment itself. Then the people living
there are the Government servants and
mostly they occupy these buildings
and they cannot be elected as members
of the Corporation. They are not
eligible under the law and the Gov-
ernment servants have so far been
kept out of all controversy. So, this
is a compact area in which the persons
who live are to be looked after. They
themselves, so far as Government ser-
vants are concerned, cannot have any
direct say in the management of the
affairs of the Corporation. So, it was
considered desirable to keep this area
out and I think it is a fair arrange-
ment. Consider'ng the existing cir-
cumstances, it will also ease the bur-
dens which the Corporation has to
bear to stagt with., It should prove
beneficial to the Corporation itself and
enable it to discharge its ather func-
tions without being loaded with this
responsibility.

The other point to which reference
has been made in the notes of dissent
relates to the setting up of Delhi
Development Authority. At present
we have a Delhi Development (Tem-
porary) Authority and under the
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existing law the entire urban area is
under the control of the Development
Authority so that all works of deve-
lopment including the construction of
buildings etc. come within the pur-
view of the Development Authority.
But the new Development Authority
that is proposed to be set up will not
be concerned generally with these
affairs of development in Delhi. Only
when any particular area is notifled
by the Central Government, after con-
sulting the Corporation, this Develop-
ment Authority will be empowered to
develop that particular area. But so
far as the rest of Delhi which consists,
&s I said, of 510 square miles is con-
cerned the Corporation will have
every jurisdiction to deal with all
the matters relating to construc-
tion, development, clearance of slums
and the 1like It is in the interest
of the Corporation that the Gov-
ernment, if it chooses to develop
any particular slum or any other bit,
should take up that responsibility,
meet the expenditure but after the
development the area will again be
placed at the disposal of the Corpora-
tion. So, the Corporation will be
relieved of the responsibility of deve-
loping that particular area. It will
have the benefit of the development
that will be carried out by the Gov-
ernment at its own cost.

There are certain other suggestions
made in the notes of dissent. One of
thern relates to the position of the
Mayor or the functions which the Cor-
poration should discharge, and the
manner in which its work should be
conducted. The hon. Members are
aware that the great merit of the cor-
poration system lies in separating the
executive part of the wo from the
policy-making, supervision, guidance
and control part of it. The Mayors
and the members of the Corporation
will have to shape the future of Delhi.
They will evolve sound policy, give
direction and so on and determine the
rate of taxes and all the other matters
which will touch the life of the peo-
ple. It will be the duty of the Com-
missioner to carty out those policies
and to give effect to those directions.
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It is in the interest of efficient ad-
ministration that executive functions
should be entrusted to one who iz in
a position to carry out the orders and
the policies of the Corporation, and
who has no other interest in discharg-
ing the difficult and delicate duties.
So, it is the accepted principle that it
should be so.

The Chairman of the Municipal
Board of Delhi was good enough to
appear before the Comimittee and to
express his views. He was emphati-
cally of the opinion that the Commis-~
sioner alone should be asked to per~
form executive duties and to perform
tasks of that character. He also said
that if any other arrangements were
made and the two are mixed up, there
will be considerable difficulty and {t
would be hardly possible, in a way, to
carry out the administration in a

satisfactory way.

So there is the provision so far as
the Commissioner is concerned that
he can be removed from his office by
three-fifth of the members of the Cor-~
poration. That is a safeguard and the
Corporation can take such steps as it
likes for the development of its area
and for giving effect to other schemes.

Somewhere it has been suggested
that the Corporation should be free to
take up other duties also. Well, there
is no bar, because there is a general
provision in the Bill to the effect that
the Corporation will be entitled to
deal with matters pertaining to health
and advancement of the people of
Delhi. I think that would cover such
other activities which the Corporation
might like to take upon itself and to
carry out It is not easy for a Cor-
poration to do mare than what it is
being asked to perform in the course
of its first five years, but if it chooses
to undertake more in that line there
would be no objection.

I think the Bill has been consider-
ably improved, and I trust that it will
be accepted by the House. As it iz
likely that some amendments may be
moved hereafter, I do not think it is
necessary for me to deal with any
points which may be raised in the
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course of the discussion on the amend-~

ments just now at this stage. Sir, I
move.,

Mr. Deputy-Speaker: The motion is
now before the House. The time allot-
ted for this Bill for all the three read-
ings is ten hours. There are about 150
smendments, and we have to go
through 515 clauses and 18 Schedules.
Therefore, I think that more time
should be devoted to the clause-by-
clause consideration. May I have an
idea as to what time should be devot-
ed to the consideration stage? 1
would suggest three hours for general
discussion and seven hours for clause-
by-clause consideration.

An hon. Member: Let it be four
hours and six hours.

Mr. Deputy-Speaker: Is that the
sense of the House?

Many hon. Members: Yes.

S8hri Sinhasan Singh (Gorakhpur):
Will the four hours count from now
or from the time the hon. Minister
started his speech?

Mr. Deputy-Speaker: From 1457
when the hon. Minister started his
speech.

Again, we had followed the prac-
tice in previous Bills that those who
have not spoken earlier—here in this
case, perhaps, none had spocken—and
who were not Members of the Select
Committee should have preference
over those who were Members of the
Select Committee. Then, out of those
Members of the Select Committee
those who have appended Minutes of
Dissent shall be allowed preference
over those that have only supported
the Report.

Shri Surendranath Dwilvedy (Ken-
drapara): Sir, I fully share the senti-
ments expressed by the hon. Home
Minister, that it would have been
better if the Joint Committee would
have presented us with a unanimous
report. I have no cause for complaint,
and I must admit that full scope was
given for discussion to all points of
view in the Joint Committee. But, if,
even after that, there have been
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Minutes of Dissent or disagreement,
that is because on some basic problems
and points we have not been able to
see eye to eye and the Government
has not been able to accept our pro-
posals.

This question of Delhi Corporation
has to be viewed from the point that
the Delhi State has no democratic
administration at the State level, and
this demand for a Corporation is not
ncew in Delhi. Even when there wsas a
State Adminisiration the Delhi Muni-
cipality, as early as 1838, had been
advocating for a Corporation and there
have been committees and enqguiries
about it. But this matter was serious-
ly taken up after the recommenda-
tions of the States Reorganisation
Commission, which said that Delhi
should have a Corporation and Delhi
will be a territory under the Central
Administration.

By denying democratic administra-
tien, 1 do not mean that the people of
Delhi are not associated with the
Government machinery in any way. It
is a fact that representatives of Delhi
are there in the Lok Sabha, and they
take part in the deliberations of this
House which formulates and shapes
the policy of the Government. But,
2L the same time, we have to take into
account that larger sections of the
people will have no opportunity to
express their views on smaller matters
cf administration which they general-
ly get in other States. They are so

many avenues besides the  State
AAministration. There &re village
panchayats and there are other

repional administrative spheres where
the people are represented to voice
their grievances. Here they have no
such opportunity. So, it was all the
more neccessary that we should have
tollowed the recommendations of the
States Reorganisation Commission,
which categorically stated that Delhi
being the metropolis should have a
Corporation whch would have larger
powers than those ordinarily enjoyed
by other corporations. They also
stated in their report that municipal
autonomy in the form of a
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Corporation which will provide
greater local autonomy than is the
case in some of the important federal
capitals is the right and, in fact, the
enly solution of the problem of Delhi
State. Viewed in that aspect,
I feel that this measure
will not satisfy the demands of Delhi.
The people will be rather disappoint-
ed. They may congratulate the
Home  Minister because of the
voluminous nature of the Bill, and
probably becsuse he has taken care
to see that the Bill has as many
clauses as the number of square miles
under the jurisdiction of the Delhi
Corporation. But there, it will be
seen that so far as the representation
of the people or their association with
the administration is concerned, there
is nothing wvery much different from
what is prevalent in other Corpora-
tions.

1 do not wamt to stress this argu-
ment that the elected representative's
right is being taken away by the
introduction of the Commissioner. I
think this is a salutary policy and
from the experience that we have in
the local self-governing bodies, it is
proper that the executive functions
should be discharged by persons who
are permanent officials and who can
devote their entire attention to the
administrative side of it, although I
would have liked some more powers
having been given to the Mayor,
considering the position and prestige
that he occupies in this Corporation.
But still, I do not want to guarrel on
this point because it has been found,
especially in Bombay on which model
this Bill is formulated here, that that
system has warked very Efficiently.

But the whole gquestion is whether
in this Corporation we will have under
its jurisdiction the entire area or only
a portion of 1t 1 have heard the
arguments of the Home Minister
advanced in favour of exclusion of
certain areas of New Delhi from the
proposed Corporation. The main
argument seems to be that there are
government buildings in this area, that
the inhabitants arc mostly Govern-
ment servants who cannot participate
in the election or can contest elections
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a8 candidates and, as the law stands
no assessment or taxation could be
charged on the Government buildings.
So, he said that if we include these
areas, it will be rather a liabllity on
the Corporation than an asset and
therefore let the Government {tseif
take over the management of this
area. I am not convinced of this
argument. )

In the Assembly and Parliamentary
elections also, the Government
servants are debsrred. They cannot
contest the elections ap candidates,
but they have a right to choose their
own representatives, to express their
own opinion; but here, in the muni-
cipal affairs, even after the exclu-
sion of 15 sq. miles, there will be
areas where Government gervants
live. They will also elect represen-
tatives to Delhi Corporation. So,
why not the same {acility be given
to those people who reside in the New
Delhi area to elect their representa-
tives and fully associate themselves
with the civic administratian? It is
not proper to think that there would
not be any candidate available, for,
though Government servants them-
selves may not be candidates, I think
theiwr family members and others who
live in those areas can as well
repregent those areas an any other
persons.

As regards the financial aspect, the
Government  will have to  spend
money to develop these areas. So,
why should the Central Government,
with its mult:farious responsibilities,
take upon itself the duty to maintain
only a small area for its development?
Why not leave it to the entire
Corporation and make a suitable grant
so that there may be a unifled and
uniform development all over?

There is a feeling—I1 do not know
how this feeling can be removed—
that there is no valid reason for
exclusion of these areas and that there
in a distinction going to be made
between the privileged sections and
the ordinary people. Perhaps these
areas which are to be excluded
contain people who enjoy certain
privileges and facilitles Because of
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the position that they hold in the
government machinery.

It has been very clearly stated in
the report of the States Reo.granisa-
tion Commission that there should be
no distinction or difference between
Delhi and New Delhi, I shall read
out that portion which says very
clearly:

‘Delhi is now an integrated and
vast metropolis with urban
population of nearly a million
and a half. From the point of
view of law and order, the social
lite of the peoble, trade and com-
merce and common public utility
services, Old Delhi and New Delhi
constitute an integrated unit and
it will be wholly unrealistic to
draw a line between the two”.

Therefore, 1 would most earnestly
appeal to the Home Minister to recon-
sider this entire position. While you
are giving 500 odd square miles to
the Corporation......

Mr. Deputy-Speaker: Perhaps that
remark was made by the States
Reorganisation Commission.

Shri Surendranath Dwivedy: Yes.

Pandit G. B. Pant: What about
other Corporations? There nmay be
one or two.

Shri Surendranath Dwivedy: Then
they argued that since there is no
difference, they can come under one
Corporation, That i how they
advanced their arguments. T say that
they can come under one Corporation.
There should be no  distinction
whatsoever, Therefore, I would urge
upon the Home Minister, even at this
stage, to reconsider the position and

accept the amendments for the
inclusion of the entire New Delhi
area.

There was a suggestion that if at
all the Government, for any reasons,
think it necessary that a portion «of
New Delhi should remain apart, then
why not confine it to the smallest
possible area, that is, the Rashtrapati
Bhavan, Parliament House and the
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Secretariat buildings, and leave the
rest to the Corporation. That position
may be considered by the Home
Minister now. Nothing will be jost,
because, as I find, there is no section
which approves or supports this view,
namely, that a portion of New Delhi
should be excluded from the purview
of the Corporation.

The second point is this. I am happy
that the Home Minister agreed to the
proposal that ultimately the strength
of the Corporation should be increas-
ed to 100 and the position would be
reviewed according to the census
repori. But I thoroughly eppose tHe
introduction of aldermen into the
Corporation. I feel this is a negation
of democracy. The original Bill
provided the number of councillors to
be elected to be 80. Now it is 86
including six alde.men. These alder-
men will not be elected by the people
who are the voters. They will be
elected by the councillors elected fo
the Corporation, This is an indirect
election and they will have every
right of an elected councillor either
to become Mayor or Deputy Mayor
and to discharge all the functions that
an elected councillor would have to
discharge. At the same time, they
will have no responsibility to any-
body. The elected councillor will
have to meet the wishes of the people
whom he rep.esents. But these people
who will be indirectly elected will
have no responsibility whatsoever. It
is just possible that whichever party,
group or persons have a majority im
the Corporation may very well elect
the aldermen to add to their strength.

If we are really learning from the
experience of other Corporations, 1
would humbly submit that in
Calcutta, which is one of the premler
cities, since the establishment of the
Corporation there, excepting one,
there has not been a single Mayor
who was a councillor. The aldermen
are selected with a view to give them
this prize post and they do not face
the electorate. They do not go in for
elections. They eo&:miemly manage
to elected party or group
withm!t which they‘:'y are associated.
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Practicaily, the elected councillors
will have no opportunity.

I also do not agree with the point
that the Mayor or the Deputy Mayor
has a right, according to the provi-
siong of this Bill, to be elected as
many times as possible, because the
elections are to be held each year.
Sometimes this also creates difficulties
and opportunities a-e denied to other
persons, In a democracy, we should
also see that no vested interest grows
in this matter. Sometimes, it happens
that once a person gets into that posi-
ticn there are so many avenues open to
him by which he can manage to get
himself elected many times. Therefore,
we should have provided some limit.
I have guggested in my mnute of

dissent that it s all right that the .

Majyor or Deputy Mayor should be
elected each year, but we should at
the same time provide that no person
can be elected to these posts for
more than two consecutive terms. If
we have some such provision, within
the four years for which the life of
the municipality exists, other coun-
cillors may have opportunities to take
upon themselves the responsibility of
administering this city.

I want to point out another thing.
For the democracy which we visualise,
we will have to see that all sections
are represented. It is all right for
the Minister to say that we have
followed the model of Bombay which,
on all accounts, is one of the Dbest
administered municipalities in our
country. The pattern of Bombay
Municipality has been followed in
many respects, but if you see the
provisions of this Bill and the Bombay
Corporation Act, you will find that
one of the most important aspects has
been forgotten or overlooked here.
We often come across caste and
communal rivalries not only in
municipalities and local bodies, but
also in larger spheres of legislatures.
In Bombay, they have multi-member
constituencies with the cumulative
system of vote, as a result of which
all sections are yepresented and we
are told that for the last =0 many
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years it has worked very nicely and
there has been no dispute over trivial
matters. If we had introduced that
cumulative system of voting, probably
it would not have been necessa,y to
provide a clause for reservation of
seais for the Scheduled Castes, 1t
Bombay has worked very successfully,
why should we not adopt that proce-
dure here? This Bill provides for
multi-Member constituencies, but with
distributive system of votes. It will
very greatly handicap the smalier
sections. If we really want all sections
to be represented either this cumula-
tive system of votes should be intro-
duced or as we have in the case of
Assemblies and Parliapent, there
should be single-member consti-
tuencies and double-member consti-
tuencies only for areas where rese.va-
tion of seat is made for the Scheduled
Castes. If the provisions of the Bsll
are changed in this manner, it will
greatly satisfy the people who feel
that on account of these provisions,
they will be denied an dPportunity.

This is one aspect of the democratic
set-up of this Corporation. There ia
ano‘her aspect also on which I will
lay stress.

Mr. Deputy-Speaker: 18 it as big
as the first one? The hon. Member
has taken 25 minutes already.

Shri Surendranath Dwivedy: 1
may be given 10 more minutes.

Mr. Deputy-Speaker: He should
try to flnish within 5 minutes,

Shri Surendranath Dwivedy: There
is another aspect on which I want to
lay stress. It is about the elected
ward councils. There is an improve-
ment on the former Bill in the sense
that we have in this Bill provided for
nominated ward councils. Nominated
ward councils will be nothing except
that the nominees of the councillors
of the area will sit there to discuss
matters. We have provided every-
thing—Chairman, Deputy Chairman,
their functions, etc. But what 1 want
is that there should be elected ward
cpuncils. The reason why I want this
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i» that in the municipalities we should
see that people are very closely and
intimately  associated with the
- administration. There is no power of
recall. Once a municipal councillor
is elected, he continues for five 3 ears.
‘What I want is, if in the Bmaller ward
area committees, we provide for
simultaneous election of ward councils
say 1 for 1,000 voters, then there,
may be a possibility and an oppor-
tunity for these peopie to come closer
with the administration and to voice
their grievances and the demands of
local areas in the council, which will
ultimately be represented in the
Corporation. I do not say that they
should be given some executive func-
tion. I do not want that. But it
should be a body in which more
representative people should be asso-
ciated, who will assist in the work,
not only of the Council, but of the
Corpo ation as well, in the matter of
sanitation, education and other things.
1f this is done, then probably we will
have a better democratic set up and
people will feel that really they are
being associated with the administra-
tion in a very liberal manner.

18 hrs.

I will lastly say one thing before
I conclude. As the Home Minister
has pointed out, there are some
obligato.y and discretionary functions
to the Corporation. If we really want
that the Delhi Corporation should be
a model before the people, we should
provide some obligatory function so
far as adult education and removal of
illiteracy are concerned. @We have
provided in the Constitution that
within a limited period of time we
should remove illiteracy from this
country. But not much has been done
in the matter because of lack of funds
and other reasons.

Now the Centre will be almost in
charge of this Corporation so far as
its finances and other matters are
concerned and it will be giving direc-
tions. 80, this is an opportunity, not
only for the Corporation but for the
Centre also, to experiment in  this
matter. I the remowal of illiteracy
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and adult education are made obliga-
tory functions, then the Corporation
would devote its mind io those pro-
blems and it will be a model to other
corporations as well.

Then, I feel that it would have been
better if the Delhi Development
Authority had also come under the
Corporation. But 1 do not want to
speak about it now because a Bill is
coming up on the subject. ~

I agree that the Joint Committee
has made an improvement in the
provisions of the Bill. As regards the
entire set up, I have nothing very
much to say except what I have
already stated. I hope that the Home
Minister, who has appealed to us to
make a right approach to the problem,
will look into the points which I have
stressed-—they are not such as will
not be acceptable to him—and will
accept them. Then we will get
unanimous support to this measure.

Mr. Deputy-Speaker: I request mem-
bers who were not members of the
Joint Committee to speak.
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qformr aar fifam
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FRITE ¥ wem @R & 5w ooy oft
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[t wrrgft]
TF-erd @A ook qifemr & Wi ued
o wd A A swAET wEEGAT
g ¥ gl o v } Afew qw
faday & gra A Rt Wl got
fasat & e 7 A Frwar wx qawm
oY LT I A7 o7 W ¥ 3N e A
w9 ¥ gt FE A1RT AT AT |

TE oot w71 qw Pt § WX
gt el o oge @y @ gEw
RGAT T GTIST WA AT Afr w<
&7 | afer gF fadas & g 78 fresiy
® FrATR 1 3 ataa fear mar
a7 ¥41 frgr Ty @ ) SES fAg gg %
fear war & fr agr T@ETE FEET @R
& | " g sHA g v qua
t fora¥F fao e 7 Faar I FFofaR
%t afer feedt & Iy ramM Ay Ay
fear o w@rd? gtz @ T FEAQ
g7 B woaw A & W ¥ wawrar &
W A faeet & FaT 1 A @, I
wifsg 4 g, 3% ofeme N § ot ¥
WY ATE AT &7 G997 F R &
wrarfas wfawmt & =7 a9y oy
T T &, T AHAT § 7 997 ) 7449
qrErt § 1 ggT WY WY §IE@ET Wae av
A &, 3% faq war g9 fawas &
gy smaeqr A€ ®Y I wwdr o f5
SR w1 faufa f §f 4 ar
qYA T WIITT FT HF F I
fx 987 & & w9 My F fFar ¢,
Feree & ford aspafy waw gr w6y
waq, W ® G TATA FTA  A4-
fafaa FTOeE & W A %Y A7 FEAY
of 1+ Ia%T "fFF, I @ DY
ST K1 YT A7 GFaAT 97 | 6N
€t 7% faeat & daw & fAg wIA*
Feqat & FaR ® fafwa o arw®
Tt feest wgfafees &4 a0 v
£, gz 7z senfiy srERad w1 {a
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a7 TT°9 A4 frar oY 99 @ fanea
T i ¥ el wIgelaw &
ITH TR @ qEAT § WX € 19 qE
f& v wrEoRwT &1 W fawm
X & fir ag Yoo &t frr ¥ shrew
¥ Ifam Ofa ¥ gavw T gFaT A
LY & AT FT @Y IAY AL A T
T Aifer & ? wAC 9% Yoo W Hrwr
*T FEH T GHAT ¢ A A¢ N X A
¥ X9 Hr ®T gEAr & + AfeA
AT & i faedft ®Y o & g Wiy
wfzarear a1t # WX ¥R fadas & @@
I A gfaag o o & = oW
@R & 9% IFET woAT How ardy
AT qET |

T & wfaf T oF TITIRE
Qi fr aaE 97 @ g 1 i 7w
g weqre 4, N I¥ eqrgt fiear o W@
3 9y St A1 937 A W T
# Jope v/ & wrdi 7 feeo wgia-
faaer w32t & garr & gma gt W &
& Z&y fv qg w4 a3 o Foaar
¥ foealy AeTTTforeT & ware ®Y g8 Ay
& foag darc we foray e oy dawadE
T fed g W@ A XF FNT Hif AW
AEa A v o dfew @ A &
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$wTT At fEay o7 g fe  deand
ow  aavreaT faar § ongdt | IR
®rgl & A F Www §F i dur e i
nfaCre geaw gt wie faseft & fawre
¥ fag oY swaea gy o @1 @ ag fastt
& faera ¥ gaFg & T Y A%
g JEERw L AWE oW1 W4®
§ < & amr ¢ fr gy st
g yg e & fau dwc Al &
fesf w1 fwmw afts s Y TwA um
w1 ag Wt 2 % o o fawma vt
ooy €, g A a2 gur
& 1 ag v ¥ ATt o fiw gEwr oH-
weor fipqr wram wfes ag wmar sdY
q&t 7@ gkt ¥W g9 H gF  qUE
frfas wr W@ § | agr F e wiew
Te WY Y o)
FTTRTA & I3 wfgwre @ 13
£ & oft yoata & | fedy st ok F <&
Teurfawry 9w sTERed af
FLT AT FwAT | W aw=d
QT N TR & g Wk
a8 € § wife g9 A & 1 wifat
o st feewt &  wreafuw fomar
sgaeqt ¥ wdt ¥ | Iaw fag wwafa
g, mmm qTHTT *T
afre § 1w yenfan soEw
% vdflA wreafaw famr € & am Al
T GIEIL IR @Y ¥ W9
sawifye &1 A o= st @,
a1 # af guwar fe el ag & B
wfear duy g 1 sfeT fa way smar
2 fs ot o @ A wT Wi
fraa Ei Wi sy o srsafas fmo W
w& T a%d ? R werar 3 faifar
wfxfife warefm Torasa & e /=
ged § o< form o o 9w W 8
gu ERTt wxwil Wi &, @ feesl Ay
T 9% gy wivenw vt fear o @
t fr g dn wfafafet & faife
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A€y w3 o wody wrenfaw fwwr W
A WIR AT ¥ % | Sfey w7
aoE e fear B w9 § o ufaag
T ¥ T ¢, OF aig 9 w3 v
T ST T g aqTHfam
AT AR § A e F v
W € aff W g ¥ wRIREE ®
g faesht & a=fm oftaw & % 77
ey &SP AT 91gd & N
WA WA H F wnww § § g wfa-
T g2T &A1 9T faeet Wy senfay
1T ATeRfAw fawT #1 yary sy
WHAT E, ATHR FEET BTG GTHTC WY
FT 21 AR TF faoelt & sy w5y
qarT A, IO% I 3 fagarw fear
arAT wTfer fF ag o=g ol @@
gfafafy =it 1w g famaw Ty
fear mar WYX IEFT AT OF WX
% & swar g 97 gu sfafafedi &
q1q g W1 A ST 7 AT, ST
w4 Wrdi, I AreETHT wFr AT ¥ )
IIHY T WTACTHATE ! A WATHATT A
wmatgr g )| e ¥ @} ge, e
IO THAT T, WX IR T TEE
AT A NCTET § AR W sgaeqr
& oy W&, vuT HE wmar &1 A
qrfzt 97 X w=ar 9X famaw fear
I arfge 6 ag @@ | w3 Wy
QT H A A FoF ST 7 3w
qEATGH | 9§ WIESTHA WY Ay
A& s s AG ) wa
wgrar & f& o W S8 a8 Al
F %A, AT ® I A A A ER,
ar faeg qrfeay # wrafer €z ® SO0
2= % faz q fasmay o &, 9% fAQ
ﬁ;ﬁ@ﬁmt@élftﬁﬁﬁm
o fereat F7 @YAT ITAT 96 T K 1
AT ®) g3 gt § SrFAAew
g =ifge | v frate oo 9
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Isr mowqar)

ge wfafafadt & worw fafwa ora
% gu wfafafedt & fren ¢ forady
qwTA %Y oz Y &) farwdy fm -
Y ® i oy gwd 8, feeoft Y T
s areg oAy % fag oy farwdfy qwrg
wt Y # o< wmar ¥ o7 &y & fw faeefy
* o1 "/eT AEa s 0 fag
= # gx frdaw sy fsar T §,
fardly & W SR T g ¥
g urar w33 @ fs yax afufa & faer
ars SR gat wy ¥ fwam, dara
AT, AT AT W QF =7 F 4
fieqy oy fr faeelt @ & SEeT
T ¥ gX, afeq qg arar gl aff
g€

gw amim ww . | AW

st magd - favas o7 w0/

WY g 1 grfagriae w1 SO
® 19 7 oL geur 9@ & ) faely #Y
qqraft Tz af 1 9w faw ¥ Wy
g AR AEE 1 N AT 7L AR
g 7€ gAT A FTERIA  IEH!
g F @& Ia% wfuysc agm
HMT, IAXT ATHEAT ¥ YT AFTT Y
AR §Y AR § AT ARHE g, Ffa—
o &Y o fas=r %Y I7ar *F g
ST WIFTATHY FT T T §H, W a0
¥ uraegEaT € 1 wa o fas tw wEeEY
9T ¥®7 w1 & a1 faumas &
el ® fagfid & 1 ¥ awr fadw
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v § WX A & uw gw v R fag
e fig § 1 ¥ s waw a7 st oY
w7 ® ufewry @ forg xg o qav A
X | T ® AT QAT AT
AT w3 | )

wto 7o e Wwmr  (wWoUR):
fedt ey g g W fie &
W FraaT faw a3 5y a3 5%,
¥ grew ¥ aaowg, WoEr wnae &,
I gardt wrxfaat ® et W s
feerar £ ey awrw 2wy €1 s
7/, qura axd ot oY 3« mEy & aw
] fosd ey s At X ..

st wwm wamee : 7l  wmw
g § & adt

o to Fateray  : WY THEgy
F* foR=2es & 11 2 Wt e
WY WIITIT T FET AT TR
TeaEd ®it WX N g grea )

Yo wgt et AL, AL, 4R JdY
ar # |
wffo Ro o oA : Wy W

Y

qar A F 9 & J9 ®T & wTEmw
e fao xa&w™ &%, Iq q944T %7
gfar & wTeRw AT § wr§ qETAsT Ay
g 1 dfywr S faw & oF gAY wEAY
araw #T &7 fs gust faarer i MRy,
Tz ax & fe Ar 300 REWAT W
M ® FTORUR § a0 a8 QY
% fafaw dxfafaseos | 3@ fear o
1At wr§ faame a3 faeefy + A€ faeely
W wET R % A g wefla awns
feay arar & + OF e gy © aeft §
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fir wifyx, YOAT WAr-weeT TR
wreRtur & } foar wan, s €A
tx et s o frwre foar &Y
W QAT XA, 8 FT w7 OWTCHAT
wyr §, urr AW wRwr Frerw @ ¥
WRmgeeadd ¥ few: gz w1 as
AT ST §, T gOT WX ¥F € 5
DLy Frere 1?7 gere a7 & s gy
& ofcn * feselt wredde W e
# & fag y&@we a1 fenr amg o grd
ez o § fe 7€ R g faedt R R
wiw gfaze I @ ga% fasme  gRE
a3 oY v ag ot wer i
wifgg 1 Afew 1g & o gk At
fewly &y QoY freeft & et T T
W g & O W AT ot
¥ oot Ff @ fxuy war § 1 Wy qvwy @Y
fis af feedlt W gt faely 90 &Y
¥ wrara § foee fag arg ox @
THUT XAAT AT Y At § fw wrras

& §, QAfies vz ft §, of@ Wl
&, af foslt & www< @vr A §, I
Srffeat R i geh e R &
fis goerd syenfaw fafew Gl
¥ qiwgx Tfy A% qWY | A WEL
wr gvd § wd % afd e fd
am T ¢ W f6T g o gaTfaw
e MY wy TEX a7 I o e
¥ wy W ot faeft 3, w8 W
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wifedl ot peTh T awf g
dramgNascaddrgmd g
ﬁmami’\\omgg
¥t 1T v Wi grew A A o
qeeTd ¥, wE 1} ww w0 MY i
T ¥ 1 M R o &
|/ @A § Ay I At w7 foreas
ST HT | WX T Ay A o Ty,
ar quet faeft Ty wr aT wx &
w ww & ag Y wr fooag e
mﬁmmm@ AT 0
# AT ¥ Y 73 B e frato
* qrfsariz § qargely w07 w1 faest
w1 ¥ | AT § @ are Ay
N et @ ¥ fag W oy
o wd W wifas ) T o @
THTET T @ ANy § ok owfan
et & T @A T o e
nifraniz & agt & g s
¥ 0 ow agT W dfe gt fast
N g agt & @y feay v | oW o
ag Uy fearwdt &1 e a5 g ?
A oF O agA oot o T ¥ 93
wT g €T ¥ ¥ T 8 e
T § 1 # wgar § e a2 = oA
& g ¥ f& gt feelt w1 W
areef) wre ur 5T A€ e & foe
wan AN wyugfaad s feea g/ )
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[whe sto firo aterar]
fir v ay wgfiree wew gRft | Wt o
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et avdf sgfafaaw go & wrd
aY 9 ¢ fedy gut oQF & dew
ATIAT AT, TY AT IYEr v § o

W ¥ wg oy A wgr owv § e
TV g WqTRT O & 1 39 9T W
oW 7 ofad | gy Oy a9 ¥ g
# % 1w A Tt W owwer o
¢ L wT ur WY gor F gt o fafaw
cxfafrees & sax &7 (| o 8T a1
saiige w1 ¥ Afwd ot o w0y
7g ¥ § fs wvar O & Zw A,
TG T FT EY ATIAT 1 F ok wTAT g
g f o s gt faeeft v sronr <o
fedfy B ag gofaw o § 1 TEo
qrte Hro ¥t fed A wraw wnfagy

gt
1
3
#
%
7

a1y 3 Ay yertt ¥ TRy s e A @z
vt Sy 1 dite wY-ferelt guar i
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¥ weer off | 2 Bgry W e A A
zaw gt o ¥ 1 xg O weor sy At
£ 1 g o= e W w8,
ot fir zfaTy gayw @ dvt waw aE
wrarx & 1 ug sEwT ow e d,
TaRT X § | Iuer py fgewr donw
—0gr® T & ¥y aa—
IX §g & godro d—dw d—Fay
g R )} UTY ITEY A AN W 3,
mfs & o €= wihwdr ® gy o
AT w1 3T AW 4 K =
R AwT, W wWa &z dwfvaw
® T Al X w0 fsouw G
Horgpi 335 s v fr uz
fafee fafres o 4y &, 49
fegw IWO ¥ UF IT € A9 OF
welt qx aiw fear mr ) 0 el
wr g Qv gar ¥, I W Ay wwa
T ) TR N oF gt X
wtw & faae wa® |y o gem e
awd I Guifaw & & v dEAqaE
¢ fae ¥& ¥ & swifY ol 3 wodY
waflt TE @ "W Ty @y |
¥ ag s wigan g fe @R agrfagy
qT wif dgaely A8 @& M 2

I o wgww - &9 gg frr
% afy wrat | AWl gy Wy
Wy )

o wo fos frvar ;. 32w
@ oy aedY & W AW A i e
¥ =T awAy 3 g wfEw oS
qedt &1

]! ahwTgrar fs gwagm &
oY # AT W qE e, I8 OF
€0 THo WTE WEN i, BEETHE IF
oA it g auw § T v e
¥@ IAw TET & AW & aXF R A
e qrwez §Y g9

ugt av W swWhaw W
ww ¢, % g wer g fe ag w2
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[¥he o fro form)
T AN A Qe R Afer W@

|

aF qEETHA W
2, g w3t ure @ fr et ATl @
wrgwt ¢ fadft awy ooy Wt
WS g, At FEF ® ART IEwr
TR g gER W IEA ey fw g
T, At @ umar g1 3 eI guT w@T
ar wgH faeedt w1 woR | udwr
e & it s FrE & seRaw
£ IUT ANE AW AR F OF

14

E
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JNWAW wWOwWT . X |HwE
gfe ydfig g o @ fe o
weq v &y

W wo fao Ve . ¥ wlw
qre fae R AT & | 78 TF g
ey wr AT § 1 4} I Ay H
vy arear @1 wiag af & v
T T A

Mr. Deputy-Speaker: The hon

Member may contirue tomorrow

17'2 hrs.

The Lok Sabha then adjourned till

Eleven of the Clock on Wednesday
the 27th November, 1857





